1

IN THE SUPREME COURT OF INDIA
CIVIL/CRIMINAL ORIGINAL JURISDICTION

TRANSFER PETITION (CIVIL) NO.874 OF 2023

VAISHALI GAURAV PETITIONER(S)
VERSUS
VISHAL KUMAR RESPONDENT (S)
WITH

TRANSFER PETITION (CRL.) NO. 363 OF 2023

TRANSFER PETITION (CRL.) NO. 456 OF 2023

ORDER

T.P.(C) NO.874 OF 2023

1. This transfer petition has been filed by the

petitioner seeking transfer of proceedings being

Matrimonial Case No.144 of 2022 titled “Vishal Kumar

vs. Vaishali Gaurav” from the Court of Principal

Judge, Family Court, Motihari, East Champaran, Bihar

to the Family Court, Rorkee, Uttarakhand.

2. Heard 1learned <counsel for the parties and

perused the material placed on record.

3. We have considered the facts of the case and
zﬁ:jj“grounds on which transfer has been sought. On such
2 consideration, we are satisfied with the grounds

urged by the petitioner and accept the same.
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Therefore, proceedings being Matrimonial Case No.144
of 2022 titled “Vishal Kumar vs. Vaishali Gaurav”
pending before the Family Court, Motihari, East
Champaran, Bihar is ordered to be transferred to the
Family Court, Rorkee, Uttarakhand.

4. The Family Court, Motihari, East Champaran,
Bihar, shall send the case record to the transferee
Court promptly and without any delay.

5. The transfer petition is, accordingly, allowed.

6. Pending applications are also disposed of.

T.P.(Crl.) NOS.363 AND 456 OF 2023 OF 2023

1. We are not inclined to accept the prayer for
transfer and hence, these transfer petitions are
dismissed.

2. Pending application(s), if any, shall stand

disposed of.

(SATISH CHANDRA SHARMA)

NEW DELHI,;
FEBRUARY 14, 2024.
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UPON hearing the counsel the Court made the following
ORDER

T.P.(C) NO.874 OF 2023

Transfer petition is allowed in terms of the
signed order.

Pending applications are also disposed of.

T.P.(Crl.) NOS.363 AND 456 OF 2023 OF 2023

Transfer Petitions are dismissed in terms of the
signed order.

Pending application(s), if any, shall stand
disposed of.

(NEETU KHAJURIA) (RAM SUBHAG SINGH)
ASTT. REGISTRAR-cum-PS COURT MASTER

(Signed order is placed on the file.)
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